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By vtrtue of the prcgcnt appllcetl.on, the eppllcant serkc

guachlng of the ordere dated 15-9-2003 purported to haue beon

passcd by the AEalatant Comnlssl.onea l.€. rospondcnt l{o.2.

By vlrtuc of the cane, thg corvl,cag of the appll.cant hava bern

tonnlnatsd. The grlcvance of the apptlcant lc that the order

hag becn passed illegally ln vlolatlon of not only of the dlscctlone

of thts Trlbunal, but also Bven tho Oclhl Htgh Court.

' 2. At thle stago, r.,3 arc not venturlng into tho gaid

controversy. Our ettentlon has becnd rar.ln to the fact thet an

appeal agalnet the gald order ls nalntalnable and, thcrcforl,
Lrc should nd entertaln tho prescnt applicatlon.

3. Learncd counsel for the appllcant contende that since

the order ig in disobedience of the dlrections oF this Tribunal

end ig totally iilegalr ur ahould entertain the present appll-

catio n.

4. So fEr ae dlsobedience of the dlrcctiong of this
Tribunal Ls concerned, Lndeed the applicant urould be at liberty
to take approprlate remedy, lf so advlsed, by filing an
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appropriate applicetlon r.rhlch can be conatdered on lts merlts,
but uhcn appeal agalnst the lmpugned order ls adntttedly avatlablT
tt" "ppllcant must exhzust the aeld reoedy and thcrcafter, if so

adviscd, l.n case it is ncccsaary, fire appllcatlon ulth thle
Tribu nal.

5. Thereforer u6r for the pregent, dlepose of the presont

appltcation dlrectlng !-
(a) aa the appllcatlon ls ptB-nrature, the appllcant may

prefer en appeel ln the first instence;

(u) he may take necessaty steps, if so edvlsed, in case

there is dlsobedlence of cny dlrectlons of the Tribunal.
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